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Garhmuktesar. My
colleague, the Minister of State for
Railways, furnished to the House
available details of the accident. In
accordance with the desire expressed
in the House, I am now making a
fuller statement.

403

accident near

At about 3'07 hours on 4th May,
1965, while a Military Special was
entering Garhmuktesar station, the
engine and four wagons on the train,
three immediately behind the engine
and one in the 11th position from the
engine, derailed. The tender of the
engine and the first two wagons
capsizeq after derailment blocking the
running lines and interrupting through
communications at the west end of the
yard.

As a result of the derailment, six
persons travelling in the train and two
railway employees including the
driver of the train sustained minor
injuries. They were attended to by
railway doctors who hag rushed from
Hapur on receiving information about
the accident. The injured persons
were allowed to proceed on their
journey after being given first aid.

The Civil ang Police authorities of
the district visited the site in the
morning of 4th May 1965. After mak-
ing on-the-spot investigations, they
. appeared satisfied that there were no
grounds for suspecting any wilful
tampering with railway equipment and
gave permission for restoration opera-
tions to be taken in hand,

Through running of trains was re-
stored at 1440 hours on 4th May,
1965. The contents of the derailed
wagons were transhipped and the
Special train started at 18'48 hours on
4th May, 1965 for its destination.

The cause is under investigation and
a Committee of Railway Officers has
been deputed to enquire into the
accident. Prime facie, it appeas that
some part of the rolling stock became
joose and got entangled with 5 portion
nf the track resulting in the derail-
Inent.
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SHrr A, B, VAJPAYEE (Utfar Pra-
desh): Sir, may I know why the in-
vestigation has not been conducted by
the Railway Inspector and why the
Railway Officials have taken upon
themselves the  responsibility of
investigating into the matter?

Surt SHAM NATH: Sir, a senior
officers enquiry committee has started
investigation on 7th May and we have
not received the report yet.

Surr A. B. VAJPAYEE: Is it a fact
that the derailment was so severe that
‘he roof of one compartment was com-
pletely blown off?

Surt SHAM NATH: No, Sir. It is
not a fact.
Surr G. MURAHARI (Uttar Pra-

desh): Sir, I would like to know whe-
ther they suspect any sabotage in this
derailment, because according to the
Statement just now made, the hon.
Minister has said that investigation is
proceeding and he says some part of
the rolling stock got loose. How this
part got loose has to be investigated,
whether it was a result of something
done by some enemy agency or whe-
ther it was due to negligence on the
part of the officials of the Railways.
The Minister shoulq be in 3 position to
give us this information,

Surr SHAM NATH: Prima facie 1
have stated that there appears to be
no evidence of this accident being due
to sabotage. The enquiry is going on
and, pending its result, I would not
be able to say anything.

—

THE FINANCE BILL, 1965—contd.

Mgr. CHAIRMAN: Now we praceed
with the further consideration of the
Finance Bill, 1965. Shrimati Lalitha
(Rajagopalan).

SurimaTr LALITHA (RAJAGO-
PATL.AN) (Madras): Sir, the Budget
presented by the Finance Ministey for
the year 1965-66, one cannot deny, is
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a balanced one, providing for the
needs of the Plan and providing a
measure of relief in direct and indi-
rect taxation. No item of consumption
considered necessary is taxed and this
produced a sigh of relief from the
poor and the middle class people as
well. The incentive to savings and
investments and the high priority for
industrial development are some of
the outstanding features of the

Budget.
Sir, the Finance Minister’'s an-
nouncement regarding unaccounted

money is a very tempting offer, but
unfortunately the response is not
encouraging. The decision not to
extend the date beyond May 3ist
is the correct attitude taken by the
Minister.

Sir, regarding our exports, there is
of course the Export Promotion Coun-
cil and there is also the State Trading
Corporation functioning efficiently.
But I woulg like to point ouit, Sir, that
there are certain drawbacks in this
sphere. Indian goods are becoming
more popular abroad. For instance our
textile products, for example bleeding
Madras, are popular in America. We
are exporting sewing machines +to
Syria and our vacuum flasks also have
a market there. But recently our
export of sewing machines to that
country is declining, the reason given
being that the wood used by our
manufacturers is inferior and the
finish also is not up to the mark, com-
pared to those in America and Japan,
who are also competitors in this field.
Our prices are reasonable and if only
we concentrate on improving our
quality and finish, I am sure we can
have an equal footing with America
and Japan.

Another aspect, Sir, and a very im-
portant one which we should pay
attention to in our exports is about

the packing of our goods and
their safe delivery. Recently the
first consignment of finished
steel sent to g British firm by

Hindustan Steel was rejected on the
grounds that it reached them in a
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damaged conditions. Negligent pack-
ing and negligent shipment are the
reasons given by that firm for reject-
ing the consignment. It is worth
Rs. 17 lakhs and this is a loss to us
in our foreigm earnings and this may
also affect our future export of steel
from India,

Sir, even in our imports we incur
waste. As we all know, foodgrains
have been imported under PL 43¢
and in 1964, out of 43 lakh tonnes,
27,883 tonnes are shown as waste by
official sources. Of this, shortlandings
from ships amounted to about 6,862
tonnes, loss in transit to 17,400 tonnes
and loss in godowns to 3,565 tonnes
Looking into the nature of these
losses, one could easily state that if
precautionary steps had been taken,
these losses could have been prevent-
ed. The loss in godowns is something
one cannot justify. If this nature of
loss is to occur, then how are we go-
ing to store our surplus stocks? Tak-
ing inte consideration the grave food
situation, Sir, steps should be takento
avoid such kinds of wastes in fulure.

Greater emphasis, Sir, is laid on in-

dustrial development and Rour-
kela, Bhilai, ete. are out-
standing  examples. But side by

side, T would submit that in a deve-
loping economy small-scale industries
should also progress. The small-scale
Industries Corporation is doing good
work in this direction. In this con-
nection I would like to point out, Sir,
that the recent report of the Small-
Scale Industries Unit, Madras, regard-
ing the development of small-scaie in-
dustries in South  Arcot (Madras
State) has stated that there is a great
scope for cashew apple preservation,
that paint made from cashew nut
shell liquid can be used as a protect-
tive coting for bicycles, motor cycles,
sewing machines, textile bobbins and
the hulls of ships. As there is a pro-
spect of setting up a steel plant in
Salem, the demand for fires bricks is
expected to be considerable, Fire-
clay is available in and around Pan-
ruthi in large quantities and as
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3,30,000 tons of bricks are required by
the three large porcelain factories in
this district there is the necessity for
a fire bricks manufacturing unit.

Researches show that the tanning
materia] from ‘tegta’ i.e, the peel of
the cashew nut is comparable to that
used for the leather produced by East
India Leather Corporation which s
considered to be of high standard.
At present, Sir, the country is impor-
ing this item. If we could manufac-
ture this and other such items with
the cashew skin which otherwise goes
as a waste, it will undoubtedly help
us in reducing the imports ot these
items and greatly help the growth of
our small industries as well

It isa good move, Sir, that with the
development of small industries, the
rural labour programme is to be inten-
sified in the current year, 1965-66.
This would cover 2.5 million people
and will be providing employment for
100 days in a year by the third year
of the Fourth Plan. "The provision
needed for this would be about Rs 250
crores. If this programme is carried
out in right earnest, the magnitude
of the unemployment and of under-
employment problems would be eased
a little and we will also put a check
on the exodus from rural to urban
areas.

The last thing I want to mention,
Sir, is that the Finance Bill proposes
a new section 40 C to provide relief
under certain conditions, in respect
of premiums paid by the partners of
registered firms of chartered accoun-
tants, architects, solicitors or lawyers,
under an approved contract, or con-
tributions made to an approved fund
for the purpose of securing retirement
annuities in old age. This new sec-
tion, however, does not include people
belonging to the film industry, musi-
cians, artists and so on. As every one
will agree, the people ‘in this line
are in the limelight only for a short
duration and hence need sympathe-
tic consideration. The producer of
a film in order to get more than what
he invests in a film has to sigh the
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code for their demand, he has inevi-
tably to pay them a fabulous sum,
An artist who demands a lakh for one
picture gets only fifty thousand
rupees openly and the rest is paid as
black money. This is the reason for
the accumulation of unaccounted
money in their possession. The grad-
ing of the artists is a good suggestion
made by an Opposition Member
during the Private Members’ Resolu-
tion last week. These people are also
part of the society and hence are
entitled to the security extended to
other classes mentioned in the Bill.

With these words, Sir, I support the
Bill and I thank you for giving me
the opportunity to speak on this Bill.

Sari P. K. KUMARAN (Andhra
Pradesh): Sir, we are now in the
fifth year of the Third Plan. It is ten
years since we launchedg on ambitious
Plans for building up the economy of
the country but our experience so far
has been that we have been getting
into difficulties in reaching the targets.
The Second Plan had to be pruned in
order to reduce the gap between aims
and achievements. In the Third Plan,
we had the Mid-term Appraisal also
with the same purpose. The only
field in which we have achieved
the target or where we have even
over-fulfilled the target is in the field
of taxation. This has been going on
steadily increasing. It is worth while
considering why we are failing in all
our planning and why we have not
been able to achieve the target even
after reducing the target after some
experience. The main reason, I think,
is the existence of a predominating
private sector which is always after
profit at the expense of the country
and the people. They have infiuence
in the Government and in all fields of
economic activity. That is the main
reason for the failure of our Plans..
The worst of the shortcomings has
been in the field of agriculture and I
do not think we will succeed in agri-
culture as long as the cultivator,
the peasant, the main base of our
agricultural activity, is not allowed

top notch stars and as there is no | ownership and control over his land,

219 RS—4.
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the means of production and the pro-
duet of his labour., We have made
some brogress in this field, some legis-
lations have been made here and
there but their implementations have
been faulty and the cultivators remain
where they continue to be exploited.
Production was stagnant last year; it
even fell short although Governnient
claims production figute of eighty-tive
million tons for this year. Govern-
ment has been trying to make up
this deficit by imports and claims that
the oper capita availability of food-
grains in the year 1964 was 15'7 ez as
against 15.3 oz. in the year 1963. But
people could not get food, prices were
very high, there were food riots in
the country and there were hunger
marches and even market lootings in
cerlain places. This is explained by
the hon. Finance Minister as being
due to inflationary pressures on the
market and speculative withholdings.
It should be noted that he has given
second place to speculative withhold-
ings and yet taxation during this
period was very high; it reached the
maximum. Taxation is generally sup-
posed to have a disinflationary effect
on the economic systenn,

[Tae DePuTY CHAIRMAN in the Chair}

In a recent survey by the Economic
Council for Asia and the Far East,
they have dealt with some of the
points and they say that India had a
six per cent, increase in cereal pro-
duction. Despite a drop inn wheat
production, the per capita availability
of food increased by three per cent.
in 1964. After mentioning the various
points, they came to the conclusion
that the food crisis in India last year

was paradoxical and the shortages
and the rise in prices were due to
speculative withholdings. They did

not say anything about inflationary
pressures  but the
has brought this in evidently with
the intention of shielding the specu-
lators in the country. Another pecu-
liar argument that was brought in was
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that the farmer had started hoarding.
I do not know how far it is correct
but I do not think it is correct because
the present Indian farmer has not got
the capacity to stay away from selling
his product and hence cannot influ-
ence the market in india. The real
culprits who starved the people last
yvear were high financiers of the bank-
ing world who lent large funds to the
speculators and hoarders. Govern-
ment claims that the fiscal and mone-
tary steps that it has taken will bring
about a fall in prices. It did take
some steps, for instance, it increased
the bank rate from 43 per cent. to
6% per cent with the idea of tighten-
ing the money market but see what
has happened. This measure has
already failed. Yoy will find that the
State Bank of India and the Reserve
Bank of India have actually defeated
the policies proclaimed by the Gov-
ernment. Instead of big private
banks, this year finances were given
by the State Bank and the Reserve
Bank. The gentlemen who secure
these advances are the same people
wha constitute the gang of high fin-
ance which controls private banks,
which controls money movement in
the country. I will give you figures.
The tight reins of the Reserve Bank
over credit have failed to hold the
busy season expansion which has
increased to unprecedented levels.
According to the Iatest figures credit
expansion in 1984-65 busy season so
far is Rs. 412 crores as against Rs. 376
crores last year. Similarly, outstand-
ing borrowings from the Reserve Bank
this season have gone up from Rs. 94
crores in the middle of February to
Rs. 153 crores at the beginning of
April. During the comparable period
last year, the increase was from Rs. 62
crores to Rs. 98 crores. So, it is clear
that in spite of Government’s pro-
claimed polipy that it wants to lgh-
ten up money supply, the State Bank
and the Reserve Bank were giving
advances to the people who are deal-
ing in the market. Here we find the
peculiar phenomenon of the State
organs defeating the very policies
enunciated by the Government. The
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question 1s, how does this happen”
My explanation 1s this Who are the
Directors of the Reserve Bank, the
Directors of the State Bank? We find
the names of K K Birla, Biren
Mookerjee, Saraiya, Ogilvie These
are the people who constitute the
Directorate of the Reserve Bank and
they are the people who also consti~
tute the State Bank Directorate They
have got good influence with the
Government also and if they want to
sack Mr Krishnamachari (In-
terruption) This 1s the difficulty
which should be undeistood and steps
should be taken to see that the Direc-
tors of the State Bank and the Reserve
Bank are elected by ine Parhament
and not nomnated according to the
whims and fancies of the Government
from among people who are already
in the field and who want to develop
their economy at the expense of the
State, at the expense of the people
In the Finance Bill, there are propo-
sals for the granting of tax credit
certificates, etc, more and more con-
cessions to the private monopolists
There 1s a definite orientation 1n
tavour of the monopolists, both Indian
and foreign All this 1s being done in
the namre of attracting more and more
capital, 1 the name of production
There 1s talk about some slump in
the stock market but at the same time
/we find large dividends bemng de-
clared by many companies New 1is-
sues are attracting sizable subscrip-
tions The Company Law Report for
1963-64 shows a sizable increase 1n
the number of companies, an increase
of 478 companies over the figure of
1962-63 The paid-up capital of the
companies has increased by Rs 2037
crores This 1s not the sign of the
corporate sector whose channels of
finance are supposed to have dried up
and yet all the measures and conces-
sions announced in the Finance Bill
are directed towards helping them
That 1s why we are having failures

after failures and 11l our plans a e
going by default Industrial profits
are also growing A recent study

undertaken by the “Economic Times”
says that pre-tax profits for 106 com-
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pames moved from Rs 508 crores to
Rs 604 crores, an increase of nearly
nineteen per cent After-tax profits
also have increased So, all this talk
about depression in the market 1s
unreal and this 1s now being indulged
i with a view to getting more and
more concessions for the  capital
market, for the monopolists The Fin-
ance Bill, utilising this talk, concedes
exactly this to the monoplists (053
late, there 1s a defimte tendency to
encourage foreign private capital also
m the country This 1s done in the
name of technical know-how foreign
exchange, etc Between 1857 and
1964, over two thousand foreign col-
laboration agreements were entered in-
to and in the year 1964 ifself, 341
agreements weire concluded involving
Rs 3125 crores Out of this in
thirty cases, foreign collaborators
were allowed to hold majority shares
That means that the Industrial Policy
Resolution of 1956 1s practically kemng
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subverted The door for {oreign
private capital 15 bemng opened
Recently I read 1n the papels
a note submitted to the Planning

Commission by Prof Wheelwright of
Sydney University He 1s reported to
have said that although in the ghort
run the inflow of foreign nvestment
could help by supplying foreign ex-
change, 11 the long run the servicing
of equity will constitute a dran on
the foreign exchange Dbecause the
foreign 1nvestors wish to take out
more than thev have put in eventu-
ally Thie 1s the object of foreign
mvestment I would like to know
Government’s reaction to this advice
He advises that we although 1t mught
take a little longer, we must rely on
indigenous capital It 1s time we had
a meview of all these foreign colla-
boration agreements, their mpact
on our economy, on the development
of indigenous capital and indigenous
know-how and the development of our
own technology

Another point I would like to men-~
tion concerns the PL-480 funds The
total, upto November, 1964,
was Rs 1421 crores of which eighty
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crores of rupees are earmarked for
the use of private industry and one
hundred and five crores of rupees are
at the disposal of the American Em-
bassy. We do not know how the
Embassy is utilising that money but
there are reasons to believe that this
money is being utilised for all soris of
purposes, corrupting the public life in
India, corrupting the journalists and
even University teachers, for the
teaching of American ways and ideals
of life The American way of life
may be good for America, even
though I have my own doubts about
it, but it is definitely not good for
India. We have our own way of life
to develop.

Surt G, RAMACHANDRAN (Nomi-
nated): What would you call, at this
juncture, the American way of life?

Sarr P. K. KUMARAN: We have
seen it in Vietnam, we have seen it
in Dominican Republic. They have
no business to be there, killing and
murdering people.

The import of foodgrains has killed
the initiative of the Indian agricul-
turists. It would have been far belter
if half the amount had been utilised
for the import of fertilisers which
would have given impetus for our
agriculturists to produce more and
by this time perhaps our dependence
on import of foodgrains would have
been completely eliminated.

I now come to some other local
problems. On the River Godavari a
rail bridge is being consiructed. The
local people have been agitating and
the Andhra Governmeint have been
demanding that over this rail bridge
a road-deck should he constructed.
This bridge is on the National High-
way from Calcutta to Madras. The
extra expenditure would be of the
order of Rs. 2:15 crores. The Andhra
Government hag offered to spend one
crore of rupees and has asked for a
grant of one crore of rupees from the
Government of India but I am told
that the Finance Minister is adament-
ly against the sanctioning of this
amount. I have not been able to
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undersiand why it should be so. The
National Highway is the main link
between the north and the south. At
Avadi we are manufacturing tanks
and the situation throughout our bor-
ders is very serious. In any operation
in defence of our country movement
wil] be from south to north and for
transporting the tanks also we would
have to use this National Highway.
There is a diversion here which I do
not know why the Central Govern-
ment agreed to, It was foolish to have
agreed to this. The road is diverted
sixty miles involving a detour of thirty
to forty miles extra. The National
Highway comes to Rajahmundry and
stops there. It starts from the town
opposite, Kavvur and even motor cars
are being carried in a launch from one
bank to the other. This has been going
on. During the war time, the existing
bridge was utilised for transporting
military trucks. You are spending
eight to nine crores of rupees on this
bridge and an expenditure of a crore
or two more would give you a road
and you cannot have a better oppor-
tunity of utilising this but I have not
understood why the Finance Minister
is so much against this proposal. This
expenditure, compared to the cost of
petrol and others to be incurred in
covering this detour of thirty to forty
miles, would be less. There are roads
of economic importance and this is
one of them. A grant can be made
out of the funds earmarked for such
purpose. On this very road, in seve-
ral places in Orissa and in other plac-
es crores of rupees are being spent
for eliminating bends. Here the Fin-
ance Minister is against the proposal
to eliminate a bend here and the peo-
ple are very much agitated over this.
There was a hartal in Rajahmundry
on the 28th and I was inere on the
29th. The entire town was closed,
the market was closed and they even
stopped the Calcutta Mail for forty
minutes. On the other bank, there was
another hartal and I was told that a
mail train was stopped for thirty

minutes. The people are very much
agitated and they have absolutely

misunderstood the position of the
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Central Government. It is not so
much a question of misunderstanding
but they have not been able to under-
stand the position. I was under the
impression that it was a question of
paucity of funds due to which the
Finance Minister is reisting this pro-
posal but we find funds being sanc-
tioned for other schemes of doubtful
feasibility. I do not see why the Fin-
ance Minister docs not want o spend
a core of rupees ou this National High~
way. I hope the Finance Minister will
review the decision and that an an-
nouncement will be made for
the construction of a road-deck. Con-
struction work has started two pillars
have been raised and if the super-
structure is constructed without tak-
ing into consideration the necessity
of having a road-deck then the whole
thing will be a waste.

Another issue is that in the
Defence Department, in their elec-
trical and mechanical workshops,
some 2400 emplcyees are ahout to be
retrenched. Some 600 have received
notices of retrenchment, Now, this
is happening at a time when our
defences are in a very precarious
condition. And why jg this done?
I{ is because the Defence Ministry,
the Government have decided to
give the manufacturing of trucks on
contract. Now, why should it be
done? When we have got ftrain-
ed workers in our workshops and
when they can manufacture trucks,
why should you give it to contractors
and then incur the discontent of the
people and 2,400 workers meanp near-
ly 17,000 to 18,000 people? This is all
done to Dplease Mahindra and
Mahindra and all these companies. 1
wonder. We are always attacked on
every vulnerable spot on the borders.
We are at a disadvantage. The for-
ces of the enemy countries or neigh-
bouring countries are alwayg inside.
We are never on their borders because
we are always engaged in this, whom
to give, what to give and what con-
tract, not about the borders. So, this
is a serious issue and that should be
resolved. The manufacture of trucks
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should be dong in our workshops, in
the Government workshops, and this
retrenchment should be avoided and
can be avoided,

Now, in Amritsay a strike is going
on. Since 10th April, 1965, fifty thou-
sand workers are on strike. On 4th
March the Tripartite Committee’s re-
commendations were published by the
Government in which the minimum
wage, dearness gllowance bohus, etc.
were lajqg down. Then  afterwards
the Government modified it. Now.
thre workers are on strike. Workers
belonging to the Indian National
Trade Union Congress, the Hind
Mazdoor Panchayat ang the All India
Trade UUnion Congress have been on
strike for the last several days de-
manding the implementation of the
recommendations of the Tripartite
Committee. The Government modi-
fied it arbitrarily and later on repeal-
ed it and then said another committee
was to be appointed. It is a strange
behaviour.

Thousands of peopis are
being arrested every day. They are
taken to the border areas, to Atari,

Men at the border, military personnel,
our jawang say: ‘You do not bring
them here’ They are engaged in pro-
tecting the border, in activities con-
nected with the building up of the
defence of the country. Here these
strikers are being arrested under the
Defence of India Ruleg and are taken
and left in the border area. They
say, you do not bring anybody here.
This is a strange way in which our
border protection is going on. I do
not understand it. The Government,
the Finance Minister, may say that it
is a State subject, but protection of
the border is a Central subject. When
such huge unrest is going on, why
should the Central Government go
on looking at it? Why not they inter-
vene and tell the State Goverrment
to settle the issue. They are prepar-
ed to talk. The Government should
talk and settle the issue, You have
tried to demora'ise the workers, ter-
rorise them and other things, Some
of them have been arrested. 71 think
500 of them are in jail and some others
arrested are left outside the city. This

L
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is a very bad situation. This will
demoralige ths country. People wil!

not understand what tha Government
is doing.

Another issue which I want to bring
%o the notice of the Finance Minister,
ig this, wviz., the revision of dearness
allowance for Cenira] Government
employees. A Commission wag ap-
pointed. They have made certain re-
commendations, I do not say that
their recommendations are up to the
mark or not, but the Government have
accepted it. Recently, when they im-
plemented it, they have modified it
Instead of Rs. 7 they have sanctioned
Rs. 5 There is no justification at all.
The prices are going up. When the
consumer price index is 169, they are
giving dearness allowance for 155
points. Actually the dearness allow-
ance is only to meet the loans incur-
red during the previous months. Yet,

unjustifiably, without any reason, this |

modification has been made,

Anotheyr thing is when dearness
allowance is given, it is announced
-with a big fanfare, so much so what
is happening is that the house rent
and the prices of other consumer goods
are going up. Even Dbefore he gets
Rs. 5 or Rs. 7 the prices and other
local service charges are going up.
The small Jocal shops which are thriv-
ing on the Central Government em-
ployees have raised their charges. So,
-whatever increase you give is thus
meutralised. I do not understand why
the Central Government employees’
dearness allowance should not be link-
ed with the cost of 1living index.
Every month if there is a rise of one
point, you give them one anna more
or so, if it rises by two points, give
them two annas and whatever it is,
vou should give it automatically.
‘When you say that you are giving
Rs. 7 more it only encourages the
loca] merchant to increase his rates
ang the increase is pneutralised, Some-
thing has got to be done, The sys-
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tem should be revised and the dear-
ness allowance should be linked with
the cost of living index and it shoula
be done every month.

In Bhilai there are 15000 workers
who are supposed to be work-charged
people of whom 5,000 have been
working ipn Bhilai, from the very in-
ception of the factory. They have no
security of job. During Mr. Subra-
maniam’s time I heard that he had
promised that they would be absorb-
ed in the regular cadre as well as 1n
the National Construction company.
Now, these 15,000 workers are threat-
ened with dismissal. They have no
security of job angd there are several
problems. Recently some of the lea-
derg of trade unions have been on a
hunger strike. Some were arrested.
In the meantime due to intervention
by some of us the strike has been
called off,. What 1 want to say is that
these employees have got enough
experience in building. Whep you are
organising the Ilational Construction
company, for Bokaro and other plants,
you have got to utilise their skill.
Why do you not give them regular
employment? After all, our con-
structional activities are going on.
These are not going to stop within
two or three years. We are one of

the backward nations of the world.
For a number of years construction
activities will be there. So, why do

you not make them regular, gbsorb
them in a regulay cadre? They have
got experience. They know what to
do and they can be shifted from place
to place. Offer them appointment. If
they refuse to go to a new place, that
is another thing, but give them oppor-
tunities and the security of 5 perma-
nent job, a permanent carde and all
the facilities thereof, Otherwise, it
they go on serving for years together
on temporary service, when the ques-
tion of retirement comes, when any
disability comes, there will be noth-
ing for them to fall back on in their
old age. T hope that the Minister will
take these into consideration gnd see
that steps are taken to meet these
points.
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1 again appeal to the Minister that
the question of the Godavari project
should be looked into. It looks rather
silly that for the sake of a crore of
rupeeg so0 much misunderstanding is
being created among three crores of

people,
Thank you.

Tue DEPUTY CHAIRMAN: Dr.
Anup Singh. The House will rise at
130 p.M.

Dr. ANUP SINGH (Punjab):
Madam, one single item that continu-
ously imposeg almost a crushing bur-
den on our economy is the expendi-
ture on defence. Unfortunately, not
only there is no prospect in sight
‘that this burden will be relieved, but
on the contrary the future picture is
rather dismal. I think we must re.
concile ourselves to the inevitable
situation that we will have to impose
perhaps a greater burden on our eco-
nomy and defence expenditure, My
friend, Mr, Ramachandran, made a
very persuasive and eloquent speech
the other day expounding his faith in
the tenets of a peaceful approach, a
non-violent approach and in an at-
tempt at bringing about some kind of
rapproachment between India and
Pakistan. I fully share hig view but I
do not share his apprehension that the
country is seized with a war hysteria
and that there is a real danger that
our people might become warlike peo-
ple. 1 think if anything they have
become only conscious of the menace
and the danger. They have beep sO
long very complacent, almost indif-
Terent to the integrity and the protec-
tion of our country. So I am not un-
duly disturbed by the prospect of our
country being in the grip of a war
Trysteria. 1 welcome thig new aware-
ness and this consciousness that we
have roused in our people. We have
to face in a very realistic way the
danger that we are up against. There
wag China that attacked us, but Pakis-
tan had been the aggressor from its
very inception. We shall certainly
continue trying to settle all our dis-
mputes by peaceful means, but I think
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we should become gware of the real
nature of Pakistan itself, It was con-
ceived in hate and delivered in per-
haps dubioug diplomacy, and the pre-
sent rulers of Pakistan and even those
who were before them have roused
their people to a pitch of frenzy and
hate against everything India, Indian
leadership Indian ideology, etc. Now
those two countries have got together.
It is a sinister wedlock between Com-
munist China and Pakistan. What
are we going to do? What ig the
answer? Of course in the technical
senge military equipment, jarger ex-
penditure, modern weapons—al] that
has to be there. But ultimately and
in the last analysis what is important
is the quality of the people. We have
seen what happened in Korea. I was
there for two years myself. We have
seen what hag havpened in Vietnam.
One of the mightiest military powers,
the U.S,A., has not been able to sub-
due those people a tiny population,
simply because most of the people in
Soutlr Vietnam in spite of what the
American press might say feel that
they are fighting for their liberty,
fighting fop their freedom. Bul we
have not been able to rouse our peo-
ple to that consciousness, and the rea-
son for that ig that the vast multitudes
of our peoples are stil] submerged in
ignorance, in poverty, in disease, and
it is not very easy to rouse people
unless they feel that they have some
stake in the country. We have t0
line up these people. The border
defence should be taken up by the
Centre. I am personally opposed to
any kind of conscription, but I am
gradually being driven to the position
that we must have compulsory mili-
tary training for perhaps two years
or three years—that is a matter of
detail—because we can no Jlonger
depend only on the army. People
must learn the art of—I am not say-
ing the art of killing but it comes to
that. Tf you are living among thieves
and dacoits, it does not necessarily
mean that you should take up that
profession, but you must learn to lock
up your own door and protect your
own house. [ should say that in the
colleges, not in schoolg but in colle-
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[Dr. Anup Singh.]

ges, there should be compulsory mili-
tary training. I am saying this rather
reluctantly, but, as I said, I have been
driven to this position almost in spite
of my own personaj predilections and
preferences, For certain jobs I think
military training for two years or
whatever the period may be should be
made a prerequisite. Without this
nobody should be able to hold certain
jobs, not all jobs.

Ag for the economic policy, we have
to raise the standards of our people, 1
cannot go into details here but I will
touch on only one aspect of our eco-
nomy, and that is agriculture. T hap-
pen to be a farmer myself. I have 2
little farm not very far from Delht
We have g ceiling of 30 acresg in Pun-
jab. But if you ask some of the offi-
cers and people who know something
about practical farming, if you ask
them privately, they will all tell you
that this ceiling was conceived and
imposed by political considerations
and that anyone who wants to take t0
mechanised farming cannot introduce
any modern implements in a
farm of 30 acres. The critic will say,
why not have co-operative farming?
Unfortunately I think it will be a
very long time before our people can
be persuaded to make co-operative
farming a success. Here I must say
that whep you are dealing with &
population torn by caste, creed and all
those kinds of differences, it is not
very easy to bring them round to co-
operative farming. I am therefore
advocating the re-examination of the
very basis, the validity of the ceiling.
Certainly in big farmg the absentee
landlords had to be liquidated, and
that was all very well. But
if an educated person, in many cases
a graduate in agriculture, wants to
take up farming, I think the only
limitation should be, I am not saying
it should be 500 acres, it may be 40
or 50 or something up to 200 acres.
The only stipulation should be that
they must bring out and produce a
certain quantity. It they do not pro-
duce that much quantity on an ave-
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rage, let us say, in three years, that
part of the lang should be taken over.
But what is happening now js that we
give land to those people who Irave
neither the training nor the apfitude
nor the background for farming. We
give it primarily because if we satis-
fy their land hunger, there will be
so many votes for the party. I say
this with reg:et, but if you ask from
people who are actually engaged in
farming, 1 think with few exceptions
they will a]] tell you the same story

In the case of poultry farming in
Punjab the late Chief Minister, Sardar
Pratap Singh Kairon, was almost &
crusader for setting poultries here,
there and everywhere. The egtimate
was that each layer would bring Re_ 1
ag profit per month. People without
any experience began conjuring up
the prospect of earning Rs. 500 a
month. If you keep 500 layers, you
get Rs. 500. If you keep 1000 layers,
you get Rs. 1000. I mySelt fell into
that trap, and I had 1500 of them and
I recently sold them at a loss of
Rs. 8000 to Rs. 10,000; simply the
price of the feed had been steadily
going up and the price of eggs had
stayed almost uniform with the result
that in places like Batala and Gurdas-
pur, the rea] centres of poultry farm-
ing, people who hagq been there for
the last fifteen years had to sell their
stock, We go into many of these fancy
ventures without really checking the
position,

Then I come to the case of the
drainage system in Punjab about
which 1 know a little. You ask any
of the engineers privately and confi-
dentially and he will gay that many
of the alignments were made not from
the engineering point of view but to
satisfy certain villages. They would
propose a certain drain at some place
and if enough people join ang com-
plain that it would pass through their
land, threy will divert it—in this way
a series of zig zags throughout the
country, at a tremendous expense
running into crores and crores, If you
really want to raise production you
will have to go into the very basis of
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the original alignment, whether it was
feasible, desirable or practical. But
nobody will dare do it because that
involves interference from the Cen-
tre, and on the part of the Punjab
State that requires a sort of reorienta-
tion and going back on many schemes
that were originally formulated and
implemented on political considera-
tions. I am not saying this about all
of them, but many of these plans and
projects are based very largely on
political considerations and not on a
sound economic basis.

As for the administration, a great
deal has been said in eulogy of the
Home Minister that he hag been cru-
sading against corruption, that he has
tried to eradicate it, that he almos’
took a great risk by announcing tha‘
within two years if that is not done.
he will pack up and go to some
Ashram oy do something else. Of
course I am aware of hig latest am~
endment, Al] that I am trying to sayv
is that it is not advisable to raise
hopes which cannot be even partially
satisfied because the disappointment
is invariably proportional to your ex-
pectation. People have become cynical
when they hear about eradicating cor-
ruption. They say, “No, no. Nothing
will be done; all this is tall talk.” And
I am reminded of a small anecdote.
Mr. Mark Twain, the great American
humourist, went on a lecture tour of
the Southern State of Texas, the State
of the present President of the United
States. And Texas happens to be 2
very warm State. It would be very
hot in the early morning with burn-
ing sun. Mr., Mark Twain was having
breakfast with his hostess and she

said, “Mr, Mark Twain, I am very
sorry. It is quite hot.” During the
luncheon it became hotter. Ang in

the afternoon the same thing happen-
ed. Ang towards the end of the day
it continued. With ap irrepressible
sense of humour, he said, “fa Texus
everybody is complaining about the
weather but nobody seems to be doing
anything about it.” We are exactly
doing the same thing. We are all talk-
ing about corruption but pnobody
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seems to be absolutely earnest about
the method or what to do about it. 1
have no recipe, but of one thing I am
quite sure. So many people go scot-
free, Why? They say, it could not
be proved. Not in the case of people
in the lower rung of the ladder, the
Patwaris, this, that or the other, but
if the people high up are given ex-
emplary punishment I think this will
shake up the whole set-up. But what
happens is that we take revenge on
smaller people and we want to set up
an example. But whenever a big
bird is implicated, all kinds of pres~
sure from the Chief Minister and the
Ministers come, everybody conspireg
to see that Mr. So and So gaoes free.

Madam Deputy Chairman, what I
am suggesting is that we have indulg-
ed in tall talk about many problems
but the results have not been very
encouraging. In the administration a
numbey of reforms have been intro-
duced and they are all welcome but if
you come across the average rup of
the ICS or the PCS people, you will
find that with the exception of a few,
their outlook has not been reoriented,
they are not quite in tune and in con-
formity with the pattern that we
have envisaged. You have to have a
new cadre of people who are dedicat-
ed to the policies and the principles
that you enunciate. After all, they
are the people who are going to im-
plement those things.

Finally, I will come back to the ori-
ginal theme that the gravest issue that
we are facing today—it is not that the
other things are not important—is the
question of the defence of our country
and we should keep the people arous-
ed to the pitch—not frenzy, not hyste-
ria, not chauvinism-——to the real dan-
ger. There ig a lull in the atmosphere.
Now we feel that some kind of settle-
ment will be arrived at; let us hope
that some settlement will be arrved
at. But I am inclined to think that for
a long time to come we are up against
a perennial crisis and we should never
lose the grip on the situation.

Thank you.
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Surt M. . OBEROI (Bihar): With
your permission, Madam, I rise to
speak on the Finance Bill for 1965-68.
While speaking on the Bill 1 must
.congratulate our Finance Minister for
the surplus that he has showp for the
first time to the tune of about Rs, 236
.crores in the Revenue Account. As I
said before, for the first time it has
happened after many years. This sur-
plus has again been appropriated to-
wards Capital Account which has
reduced the surplus to Rs. 3-78 crores.
The Finance Minister has made a big
effort in balancing the income and ex-
penditure and while doing so, he has
given benefits to the common man to
some extent. But it has to be seen
how far the common man has been
benefited having set off the increase
in freights, railway fares and import
duties which without doubt, will in-
crease the cost cof living further, In
fact, the relief by direct taxation has
been taken away by way of indirect
taxes which do not form part of this
Budget. This is the position in a nut-
shell, as T can understand it.

Madam Deputy Chairman, I would
invite the attention of the House to
the hon. Mr. T. T. Krishnamachari’s
-views in 1957 while introducing the
Budget proposals and again in 1964.
In 1957 he said:

“I have come to the conclusion
that our existing rates of direct tax
at top levels deprive the tax struc-
ture of all flexibility.”

In 1964 the hon. Minister said:

“To enthuse the earner to greater
efforts, it is necessary for him to
have a feeling that at least some
substantial portion of what he earns
ig left at higs hands.”

If we look at the tax structure, we
“fing that in India the individual tax
including the surcharge is about 70
per cent. To this may be added the
Wealth-Tax, Gift-Tax and the Expen-
diture-Tax which are imposed on in-
vdividuals.
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T MINISTER or REHABILITA-
TION (Surt MaHav'rR Tyacr): At what
level of income?

Surr M. S. OBEROI: At individual
level. What is left in your hands? !
shoulg say that in certain cases, the
total tax incidence on higher income
group individuals is more than 100
per cent, not 70 per cent, but more
than 100 per cent. This is how the
tax position standg today.

Surr LOKANATH MISRA (Orissa):
Your speech has enabled the Rehabi-
litation Minister to take interest in
the Finance Bill,

Surt M. S, OBEROI: The Rehabili-
tation Ministey is also interested in it.

Sarr A. D. MANI (Madhya Pra-
desh): He may go to the Ministry of
Finance.

Suarr M. S. OBEROI: May be next
time.

Now, I will give you a very interest-
ing date about the comparative posi-
tion of the budgeted incomes from re-
venues in 1950-51, 1960-61 and five
years after, in 1965-66,

In 1950-51 the budgeted income
from tax wag Rs. 125 crores while the
national income per capita was
Rs. 299'8 crores. Ten years after, in
1960-61, the budgeted income from
tax was Rs. 278 crores while the
national income remained the same.
Then we come to 1965-66, five years
after. What do we find? We find that
the estimated income has gone up to
Rs, 680 crores while, with a dis-
appointment, we will note that the
national income has remained the
same, at Rs, 293 crores, You will
pleased see that while the budget
revenue is going up the national in-
come per capita is going down, I
leave it to the House to sece the im-
pact of it.

We are, however, gratefu] to the
Finance Minister for the concessions
that he has granted by way of higher
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development rebate by adding few
more industries, stens to help under-
writers to dispose of initial issues
which they have been forced to hold,
wealth-tax exemption for five years
for investment in new issues and last-
ly relief of further 2} per cent on
bonug shares and a few minor adjust-
ments.

1 p.m.

Madam Deputy Chairman, I would
now draw the attention of the House
to the public sector and say a few
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words on it. It may be said that the
Government has made large invest-
ments in the public sector. The capi-
tal investrient in companies which are
now in operation in this sector is
Rs. 669.65 crores. To this may be
added also the loans which I have not
mentioned; I have only mentioned the
share cap.tal. The net profit against
this huge investment is about 1 pcr
cent. It may be the initial stages
according to Mr. B. R. Bhagat. But
our Prime Minister in one of his
speeches at the Annual Session of the
Indian Chamber of Commerce sgaid
that “there is no other aliernative but
to charge the high taxes”. Now I leave
it to the House to judge as to the jus-
tification or non-justification of the
high taxes.

Madam Deputy Chairman, I would
say a word about tourism, I would
bring to tae notice of the House and
the Finance Minister that there should

be no distinction between the mer-
chandise exporters and other invisible
exporters in the sphere of tax benefits.
For tourism, their export is services
and through those serviceg they earn
foreign exchange nothing less than
Rs, 23 crores a year, and this is on
the increase from year to year. I

would request the Finance Minister to
please see that tourism gets the same
treatment like any other industries

which are at par in earning foreign l
exchange. I will give you the item of |
footwear which earns only Rs. 4
crores of foreign exchange and they
will be entitled to tax exemption. But
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the indusiry of tourism, as you may
call it, dous not get those benefits,

Madam Deputy Chairman, my col-
league, Mr, Bhupesh Gupta, has often
raised his voice and also my other
friends from the other side, that
wealth lies in a few hands and want
a fair distribution. Let us see what
Shri 8. K. Patil, the Minister of Rail-
ways, said while speaking in the Gene-
ral Meeting of the Punjab and Delhi
Chambers of Commerce and Industry
the other day. He said:

“While concentration of wealth
in the hands of a few has to be pre-
vented, the wealth would have to
be created before one gpoke of its
distribution. Let us first create
wealth by giving incentives and then
talk of distribution.”

It may be true that a few hold big
businesses including the one in the
South. A reference wag made in the
other House the other day. But one
should not forget that these businesses
were built with sweat and hard labour
over a period of half a century and at
times when the tax incidence was very
low and with possibilities of ploughing
back the profits for expansion, which
is not the position today. In view of
the present taxation position, and if
the tax structure continues as it
is today, and taking into consideration
the different duties, including the
estate duty, some of my friends this
side and on the other gide including
the Treasury Benches will be very
happy to know that the so-called
wealth holders will be wiped out in
the next decade. This will go into
the coffers of the Government and not
the common man. So in effect the
common man will in no way be bene~
fitted by this process.

Madam Deputy Chairman, while
saying some thing on foreign collabora-
tion. I would say that in all the indus-
tries foreign collaborators are wel-
come. All that we have to see i3 that
any such collaborations do not go
against our national inferest. In this
connection I would draw your atten-
tion to the Industrial Policy Resolu-
tion of 1949 and our Finance Minis=
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ter’s latest policy declaration as to
foreign investment. He has clearly
laid down certain principles and in that
connection he has given a double fax
relief. While giving these conces-
sions, it is very encouraging that Lhe
Finance Minister has pressed the point
of investments. The foreign collabo-
rators must make a fair investment
and care should be taken that therc
ijs no preferential treatment between
one collaborator and another. To my
knowledge, in one instance, a propo-
sal is being made and the profit asked
for is more than 50 per cent. net and
term of lease is more than 50 years.

I entirely agree with my friend,
Shrimati Shakuntala Paranjpye, on
what she said the other day in the
House. I would only add a word that
today in Delhi there is no prohibition
and the foreigners are allowed to have
drinkg in the hotels, but the Indians
sitting on the same table can only have
Cocacola. I will draw the attention of
the Minister of Transport that such a
distinction between foreigners and our
own countrymen is not desirahle and
that should be removed.

Lastly, Madam Deputy Chairman 1
should like to bring to the notice of
the Finance Minister that it is very
important that maximum efforts should
be made to collect taxes, particularly
arrears. But to deal with such taxa-
tion the tax collecting machinery at
the lower level should treat the asses-
sees in @ manner that no hardship is
caused to these assessees.

Thamk you.

PanpiT S. S. N. TANKHA (Uttar
Pradesh): Madam Deputy Chairman,
I give my full support to the Finance
Bill before the House. As you know
Madam, when the enemy is ot only
knocking at our doors but is actually
inside our House, the first thoughts of
every one of us at the moment will
therefore naturally be concerned with
the defence aspect of our country.
Therefore, while speaking on the Fin-
ance Bill before the House I am glad

[ RAJYA SABHA ]

Bill, 1965 1430

to find from the remarks made by the
Finance Minister in the Lok Sabbha
on May 4th that according to him

‘there 1s enough built in strength in

the Indian economy to withstand any
crisis and that the Budget was Def-
ence—oriented.

As the House is aware, Madam,
out of a total revenue expenditure of
Rs, 2,116 crores during current year,
as much as Rs. 749 crores have been
allotted for the Defence Services.
But in spite of this, the question still
before us is whethey or not this
amount is adequate for the needs of
the couniry in this hour of our crisis
when Pakistan has grabbed a good bit
of our territory and is not only laving
claim to several thousand square mileg
more of our territories in the West
but is glso endeavouring to enlarge
its frontiers on the Rast. In such a
situation and specially so with China,
another strong and very powerful
enemy of ours, to help it, I have grave
doubts if the expenditure allocated for
Defence will be adequate to meet the
needs of the situation in the coming
year. I am however greatly assured
by the heartening statement made by
our Prime Minister in the other House
or elsewhere, when he assured the
country that no effortg will be spared
to meet the situation even if it means
cutting down of some of the Pian
expenditure. This is a line whicli he
as a great statesman should have taken
in this hour of crisis and I'am glad
he has done it. Our defence arrange-
ments, Madam, are yet far from satis-
factory as has been evident from ine
fact that while Pakistan employad as
many as 60 tanks or so in its drive
against us in the Rann of Kutch, we
Jhad not even a single tank to meet the
onslaught and this I consider to be a
most shameful situation for us. The
crushing defeat which our Army was
able to give to the enemy was gut of
its sheer heroism and bravery and not
that we were militarily prepared to
meet the challenge and our jawans
and officers deserve our very grecat
praise and gratitude for the work
they have accomplished but the Gov-
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ernment at the same time cannot but
be criticised for the very slow pie-
parations for the countrys detence
which 1t 15 making in spite of an ear-
liey defeat at the hands of the Chinese
in October 1962 I would as such
support the plea of Prof M Ruthna-
swamy made 1n this House on Satui-
day last that at least Rs 1,000 crores
be set apart for Defence expenditure
during the current year I lo rot
however agree with the learned Pro-
fessor that we have unnecessarily pur-
chased a huge arciaft cairier at the
cost of several crores I am on the
contrary, definitely of the view that
the awncraft carrier 1s our greatest de-
fence for our 3,000 miles of sea fron-
tier on the East and the West I would
in fact wge upon he Defence Miris-
ter to seek ways and means of acquir-
ing at least one more aircraft cariier
even though of the smaller American
type, 10 order to be in 3 position to
protect better our sea frontiers on the
East and the West

In this connection I cannot help
complaming to the Governmen!{ that
our Navy 1s nerther being expanded
nor 1ts power and efficiency are being
increased to meet any possible threat
from the sea The Government does
not seem to have recognised so far
the absoiute necessity to go m even
for a small fleet of submarines which
are an absolute necessity in the
modern nava} warfare My friend,
Prof Ruthnaswamy, 1s perfectly right
in asking for their purchase and ths I
entirely endorse and press upon the
Government for 1ts early considera-
tion

Tne MIG and other aircraft manu-
facturing factories have not yet been
set up either and if our defence pro-
duction goes the way 1t 1s going even
more than 1} years after the Chincse
attack on us I am afraid 1t may take
us many years more to set our defenc-
es 1n a satisfactory manner We musl
know definitely what 1s our position
in the world politics Are we or are
we not to get aid from our so-called
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friends and if we are to receiwve that
( aid, we must know when 1t 15 to
come? Is 1t to come after our needs
have been fulfilled or 15 1t to come at
a time when we no longer need it and
when the enemy from all sides has
over-run us The enemy, Madam, :s
not only trying to take portions of our
country but 1s also trying to damage
our reputation mn the world and s
at the same time trying lo damage
the reputation of the great Indian
Army which has always been praised
for 1ts high valour

In this context, Madam, I might also
mention that if our relations with owmn
unfriendly neighbours and particular-
ly the Chinese are to continue as they
have been for the last years, 1 am
afiaid we shall have geriousiy to think
whether we should at all call upon
the nation to slow down its growth
of ponulation by deliberate family
planning methods, since a country of
440 mllion 1ll-equipped popuiation
can hardly ever hope to defeat a
horde of 660 million even if they are
not better equipped than ourselves
and which we know,  the Chinese are
not I would therefore suggest that
[ we give serious thought to this aspect
of the problem before embarking on
the family planning programme in a
big way and on a wider scale

Instead, we would be doing much
better with these larger numbers to
augment and increase our resources
for food production and industnal
expansion in the country and for the
uplift of the nation and the preserva-
tion of the integrity of our country.
Therefore the steps which have been
taken by the Finance Minister 10 give
ympetus to our 1ndustrial growth and
trade such as tax concessions and
reliefs fo1 setting up new indusirial
enterprises, encouraging foreign col-
laboration and know-~how, ete are most
welcome and they are encouraging
signs for the future of the country 1
would in fact suggest that the Finance
Minister should give some speital
incentives and conce 101 and tax
| exemptiong to those who set up 1ndus-
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tries in the comparatively under-deve-
loped States of the Union such as U.P,,
Madhya Pradesh, etc. which may be
so determined by him, so that indus-
trialisation in the country may not
be unbalanced, since, to my mind, the
development of the entire country as
a whole should be our aim and objec-
tive and not only the development of
its parts which are advantageously
situated or have some other basic
advantages as compared to the others.
Our country being basically an agri-
cultural country every effort should
be made by the Government to
modernise its agricultural methods
and thus to step up its production. I
am cognisani of the fact that car main
difficulty is small agricultural hold-
ings and poverty of the masses coupl-
ed with their averseness to joint or
co-operative farming. But all the
same, if we are able to give the
farmer better agricultural implements
and fertilisers with good seeds and
water in sufficient quantity at the
right time for its irrigation, the
country’s food supply can and, I have
no doubt, will be augmented to a very
great extent.

% am also of the view, Madam, that,
if the money which we are forced to
spend on obtaining food from abroad,
year after year, was spent annually
in a phased programme to develop
our uncultivable and arid lands, large
tracts of which still lie waste in our
country, they could easily be made
available for our much needed greater
production. If we can succeed in
increasing our food production to a
considerable extent, then only can we
be in a better position to step up our
exports, which is another urgent and
vital necessity for our economic stabi-
lity and increasing our foreign
exchange reserves which alsg, at the
moment, are at their lowest level.

Various export promotion -neasures
by way of granting drawbacks and
concessional reliefs on railway freights
and taxation of profits I am happy to
say, already exist. In addition to
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these the Finance Minister has now
granted certain further concessions by
way of grant of Tax Certificates to the
exporters. This further step 1 have
no doubt, will go a long way in
encouraging the producers (~ export
goods in greater quantitic; .han at
present, and as such the grant of these
additional concessions is most wel-
come,

Coming to the taxation proposals,
Madam, the country is happy to find
and is most grateful {0 the Finance
Minister for his simplifying the per-
sonal tax structure, and reducing the
burden of all income-groups and
specially those who are in the
lower-income  group. This  step
was highly necessary in view of the
rapid rise in the cost of living of the
people, which they find difficult to
bear.

It has been a belief for several years
past that our high rate of tax struc-
ture was partly responsible for the
dishonesty and tax evasion resorted
to—I have, however, never believed
in this theory—but still it is a matter
to be studied as to how far

(Time bel] rings)

A few minutes more, Madam.

. as to how far lowering the
tax rate at higher levels wiil bring
in honesty among the assessees, and
if it is found that the present reduc-
tion in rate hag had a salutary effcet,
then a case for still lowering the tax
structure will certainly be made out,
although, even without it. I am of the
view that the rate of taxation needs
being lowered further in order to
remove the disincentive io hard work
which under the present tox struc-
ture occurs after a certain higher
limit of income has been reached by
the higher class asséssees,

While thanking the Finance Minis-
ter for the relief he has granted to
the lower-income group of people, the
relief he has granted for the depen-
dent children ig not quite realistic.
Indian families, ag you know, Madam,
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generally consist of at least three
children, and as such the children’s
allowance should have been given fur
three children instead of for two only.
This small relief, if given, is not likely
to have the effect of encouraging the
growth of families, which otherwise
need to be curtailed unless the need
of the country’s security otherwise
requires.

Tee DEPUTY CHAIRMAN: You
will now have to wind up. You have
taken more than fifteen minutes and
lhere are far too many speakers still.

PanprT S. S. N. TANKHA: Madam,
if you give me five minutes more . . .

Tae DEPUTY CHAIRMAN: if you
take that much, you will be keeping
out somebody else. You may wind
up now,

Panpir S. S. N. TANKHA: Ngw in
the field of the corporate sector,
Madam, Finance Minister has given
certain reliefs with which I fully
agree. But I cannot, however, heip
saying that it would have been much
better if the Finance Minister had also
thought it fit to remove the income-
tax and the surcharge on dividend and
bonus shares in order to e¢ncourage
the growth of the corporale sector
with the help of the savings of the
middle-income group people.

The concessiong which the Finance
Minister has granted by way of the
removal of excise duty on footwear,
cycle parts, cycle tyres, cycle tubes,
ete,, will undoubtedly afford some

relief to the poor, but it cannot be
said that these items formed any
substantial part of the poor man's

expenditure during a year, and as such
it would have been better if, instead of
granting these concessions, the Fin-
ance Minster had thought it fit to
remove the duty on kerosene oil, at
least of the inferior variety, so that
the hearths and homes of the poorer
people would have been lightened up.

Then, Madam, as you know . . .
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Tue DEPUTY CHAIRMAN: 1
think you should wind up now; you
have taken nearly nineteen minutes.

PanpiT S. S. N. TANKHA: Just
one or two remarks on another point.
Madam, The Public Accounts Com-
mittee has drawn the attention of the
House on various occasions to the
great misuse and excessive use of
funds by the Government involving
thousands and even lakhs of rupees
every year. Efforts should be seriosly
made by the Government i{o prevent
this waste and to take to task the
people responsible for such acts,
namely people who are foungd to have
indulged in those practices.

The tax collection machinery of the
Government should also be tightened
up and I have no doubt that if the
Government can succeed in tracing
the small assessees, who arc not as
yet traced and roped in to pay thcir
income-tax dues. and if these could
be found out and brought on the list
of assessees, a very substantial
income is bound to accrue to the Gov-
ernment on that account and its tctal

income will thus greatly increase
from year to year,
Tae MINISTER of REHABILI-

TATION (Surt MauAVIR TYAGI):
Madam, the hon. Member has some-
how managed to have his extra time,

Tue DEPUTY CHAIRMAN: He has
taken more than that. Have you
finished, Mr. Tankha?

PanpiT S. S. N, TANKHA: 1 shall
try to finish before 1.30.
Tye DEPUTY CHAIRMAN: It is

too much to ask. Please finish now,

Panprr S. 8. N. TANKHA: I am
finishing just now. I will try to finish
at 1.30.

Now, Madam, the steps taken by
the Finance Minister for the defection
of unaccounted money, I have no
doubt, are steps in the right direction.
But merely giving such persons the
concession of holding 40 per cent of
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their unaccounted money is not suffi-
cient to my mind. I asked a question
recently  about “this unaccounted
money, as to how much money had
been collected, and I was told that
only a very small portion 'of such
money had been collected. I would
therefore  urge upon the Finance
Minister that the steps which he has
for some time past been taking for
deterting such persons or for finding
out as to who were those persons in
possession  of that money anld how
much illegal money they had, should
be  maintained with  strength and
vigour even during the period of
‘grace allowed, )

T DEPUTY CHAIRMAN: That
will do, Mr Tankha. I have to make
an announcement.

RESULTS OF ELECTIONS TO THE
COMMITTEE ON PUBLIC
ACCOUNTS

Tre DEPUTY CHAIRMAN: There
were eight Members duly nominated
for election to the Committee on
FPublic Accounts, of whom one Mem-
lber withdrew his candidature subse-
\quently. As the number of the
remaining candidates is equal to the
number of vacancies to be filled, I
hereby declare the following Members
to be duly elected to the said Com-
mittee: —

1, Shri M P, Bhargava,

2. Shri Chandra Shekhar,

3. Shri S. C. Deb,

4. shri R, S. Panjhazari,

5. Shri Ram Sahai,

6. Shri Niranjan Singh, and

7. Shri Atul Behari Vajpayee.

The Finance Minister will reply at
430 p.m Mr. Krishan Dutt will speak
at 2.30 The House stands adjourned
till 2:30 p.Mm.
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The House then adjourned
for lunch at half-past one of
the clock. )

—

The House reassembled after lunch
at half-past two of the clock, THE
VICE-CHAIRMAN (SHRI AKBAR ALI
KnaN) in the Chair.

THE FINANCE BILL, 1965-—contd.

Surr KRISHAN DUTT (Jammu and
Kashmir): Mr. Vice-Chairman, I rise
to support the Finance Bill and the
taxation proposals contained incre-
in. T am happy to note, Sir, that the
proposals policy in the taxation pro-
posals is that the gap between the rich
and the poor should be gradually, or
rather as soon as possible, be filled up
and that wealth should not be allowed
to be concentrated in a few hands. I
hope that the taxation proposals and
the measures contained in the Finance
Bill will lead to this objective. The
grave period in Indian history which
at present we are passing through, re-
quires that India should have ade-
quate stores of foodgrains and the
priceg should be kept down gt a rea-
sonable level. This is necessary not
only for the needs of the population
but also for going through the criti-
cal period so far as the defence of
the country is concerned. I offer my
congratulations to the Government for
the prompt and the wise step that it
has taken in arresting Sheikh Abdul-
lah and Mirza Afzal Baig as soon as
they touched the Indian soil after
their tours abroad. It is indeed most
regrettable that a man of Sheikh
Abdullah’s stature and having a very
glorious record in the freedom strug-
gle, should have chosen in this ertical
period of indian history, to have wan-~
dered from his previous stand and in-
dulged in activities which are clearly
and unmistakably prejudicial <o
India’s security and India’s honour
abroad. If he had confined himself
to the religious spirit to the avow-
ed purpose of the Haj pilgrimage and



